. ASSAM ACT XVIII OF 1954

by TIHE ASSAM REVENUE RECOVERY (EXTENSION TO LUSHAT
6 o HILLS) ACT, 1954

(Passed by the Ass:mbly)
(Received the assent of the Governor of Assam on the 2nd May 1954)
[Published in the Assam Gazelte, dated 12th May 1954]
4 An
Act lo extend the probisirms of the Revenue Recovery Act, 1890 fo Lusﬁq; Hills D_t'strict.

"Preamble.— WnERrEAs the Revenue Recovery Act, 1890 (Act No.I of 1890).
is not in force in Lushai Hills District ; :
AND WHEREAS it is expedient to bring the said Act into force in the said
® District. !
1t is hereby enacted as follows :—
1. Short title, extent and commencement.—(1) This Act may be called
the Assam Revenue Recovery (Extension to Lushai Hills) Act, 1954,
(2) It extends to the Lushai Hills District, :
(3) Lt shall come into force at once.
g _2. Application of the Act No.l of 1890 to the Lushai Hills District.—
,vm—th.e provisions of the Revenue Recovery Act, 1899 (Act No.I of 1890), as
© Tamended from time to time, subject to any amendments to which it is for the
time being subject in the rest of Assam, shall apply to the Lushai Hills District,

. [Price anna 1 or 1d.]
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